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(ii) Mimo No. 2890/12/72-73
shad in Andijra Pradwh Otxett©  ̂
datai tha 29th January, 1971* 
nuking oortain amsndmsrn to 
tha Andhra Pradsih Eccise (tease 
of Right to Soli Liquor in Retail) 
Rules, 1969.

[Placed in Library. See No. LT-4956/73.J 
Sum m ary o f  B u d g e t  E stim ates f o r  Rbve*

NUB AMD BXFBNDlTURB OF AlR INDIA AND
In d ia n  A iru n b s f o r  1973-74 an d  Summary 
o f  A c t u a ls  1971 -72, B u d g e t  E su m ates  
a n d  R evised  E stim ates, 1972-73 a * d  B ud-
g e t  E s r n f t m  f o r  1973-74 o f  A ir -In d ia  
a n d  Ind ian  A ir lin e s

THE MINISTER OF TOURISM AND 
CIVIL'AVIATION (DR, KARAN SINGH):
Oo behalf of Dr. (Sint.) Sarojim Mahisbi, I 
beg to lay on the Table a copy each of the 
foHotfinj pn;~s (Hinli and English ver-
sions) under sub-rule (5) of rule 3 of the 
Air Corpoiations Rules, 1954

(1) Sum nary of Budget Estimates for 
Revenue and Expenditure of Air 
India for the year 1973-74.

(2) Summary of Actuals for the year 
1971-72, Budget Estimates and Re-
vised Estimates for the year 1972-73 
and Budget Estimates for the year
1973-74 of Air India.

(3) Summary of Budget Estimates for 
Revenus and Expenditure of the Indian 
Airlines for the year 1973-74.

(4) Summary of Actuals for the y&r
1971-72, Budget Estimates and Re-
vised Estimates for the year 1972-73 
and Budget Estimates for the year
1973-74 of Indian Airlines.

[Placed in Library. See No. LT-4957/73.]

12 02 fan.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report 
the following message received from the 
Secretary of Rajya Sabha 

“In accordance with the provisions of 
sub-rule (6) of rule 186 of the Rules of 
Procedure and Conduct of Business in 
tbe Rajya Sabha, I am directed to return 
herewith the Appropriation (No. 2) Bfli,
1973 which was passed by tbe Lok 
Sabha at Its sitting held on the 27th 
April, 1973, and transmitted to the Rajya 
Sabha, for its recommendations and to

state that this House has no recotrirten- 
dations to make to the Lok Sabha in 
regard to the said Bill/*

12.03 hrt.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAJAH): With .your permission, Sir,
1 rise to announce that Government Busi-
ness in this House during the week commen-
cing 7th May, 1973, will consist of

(1) Consideration Of any item of Govern-
ment Business carried over from to-
day’s Order Paper.

(2) Discussion on the Resolution regar-
ding Reports of the Railway Conven-
tion Committee.

(3) Discussion on the Resolution regar-
ding constitution of a new Railway 
Convention Committee.

(4) Consideration and passing of :
(a) The North-Eastern HiH Univer-

sity Bill, 1973
(b) The Constitution (Thirty-first

Amendment) Bill, 1973 on 8th
May, 1974.

(c) The Code of Criminal Procedure 
Bill, 1972, as passed by Rajya 
Sabha.
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SHRI SAMAR GUHA (Contai) : Sir,
1 wish to draw the attention of the Hon. 
Minister of External Affairs to a very major 
policy statement which has been made by 
the President of the U.S.A. in regard to the 
totality of the Indo-U.S. relations. He 
said :

“USA wll) not join any grouping or 
pursue any policies directed against 
India”

Then he said,
"USA does not want to join any arma-

ment race to jeopardise the peace in the 
sub-continent.”

Sir, we naturally want that this House 
should know the reaction of the Govern-
ment. I therefore request the Minister of 
External Affairs to make a statement there-
on.

SHRI S. M. BANERJEE (Kanpur) :
1 request the Minister of Parliamentary 
Affairs to ask the Minister of Finance to 
have a discussion on the Third Pay Com-
mission’s report. This has already been 
laid on the Table of the House and Mem-
bers have got copies. The Finance Minister 
probably has not made up his mind as yet, 
because this is being processed in the 
particular cell which has been created 
for this purpose. This is a major issue affec-
ting 28 lakhs of Central Government emplo-
yees and also of the there wings of Army, 
Navy and Air Force. Even if the Minister 
does not iay this way or that way definitely, 
the least he could do is to discuss the 
various points at issue. Opposition Members 
who know something about it may be able 
to oSer some suggestions etc. 1 am sure the 
boa. Minister will not deny this opportu-
nity in this very session. We should have a 
discussion before the session adjourns.
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SHRI DHAMANKAR (Bhiwandi) : I 
want to draw the attention of the Govern-
ment to the shortage of nylon and visconc 
yam which is causing hardship to power- 
loom owners and handloora owners and 
creating unemployment to the weavers. 
Spinners are raising the prices of yarn and 
they refuse to deliver yam to actual users. 
The spinners are holding it and creating 
artificial shortage. They are increasing the 
rates of the yarn because the Government 
is hesitating to implement the Tariff Com-
mission's Report which will fix up the 
prices of yarn. Yarn has disappeared from 
the market and this is causing untold hard-
ship. Government controlled cotton yarn 
which minimised the difficulties. Bui now 
this problem of nylon and Vtscone yam is 
adding to their difficulties. I request the 
Government to call a meeting of the spin-
ners to prevail upon them to deliver tte 
yam to actual users at reasonable rate

SHRI DINEN BHATTACHARYYA 
(Senunpore) : I take this opportunity to 
bring to the attention of the Government 
one important matter which has also been 
mentioned in this House by my hon. firienil 
Mr. Somnatb Chattorjee. ft i about the
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shifting of tbe head office of the H y Engi-
neering Company from Calcutta to Delhi. 
Yesterday the management of the Jay 
Engineering Company, Charat Rem and 
Bharat Ram Co., held a meeting in the 
Asoka Hotel and they decided to shift this 
heed office from Calcutta to Delhi. I ask 
the Minister of Parliamentary Affairs to 
ask Mr. Gokhale to make a statement. 
Fortunately, Mr. Gokhale is sitting here 
and he deals with Company Affairs. I re* 
quest him to make a statement thereon. 
This shifting would cause untold hardship 
to lakhs and lakhs of workers.

MR. SPEAKER : This occasion is to be 
used only for making any suggestions in 
regard to including some business on the 
agenda. If any hon. Member wants any hon. 
Minister to make a statement on something, 
he can make a request to him during the 
week.J

SHRI S. M. BANERJEE : Regarding 
the discussion on the Pay Commission's 
Report, he has not said anything.

SHRI K. RAGHURAMAIAH : As you 
have rightly pointed out, hon. Members can 
mention such matters as relate to a state* 
mcnt to be made by a Minister. Anyhow, 
such Ministers as are here have already 
heard what has been said, and as regards 
such Ministers as are not here, I shall duly 
convey the request of the hon. Members 
to them.
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SHRI G. VISWANATHAN (Wandi*

wash) : Yesterday, the hon. Minister as-
sured us in the Business Advisory Com-
mittee that he would consult the concerned 
Minister and have a discussion an the Pay 
Commission** report. He must honour
that assurance.

MR. SPEAKER: That is already settle*. 
Why should the hon. Member mention what 
was settled inside the B o te s  Advisory 
Committee, in tbe Howe? Now, it is for 
the boo. Minister. It is already there on 
record.

SHRI & M. BANERJEE : Tbe report 
of the Business Advisory Committee has 
been placed on the TaWe of the Howe, 
and presently, we shall be asked to., vote 
for it.
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12.13 hn.
BUSINESS ADVISORY COMMITTEE

T w e n t y -n i n t h  R e po r t

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI JL RAGHU-
RAMAIAH) : I beg to move :

“That this House do agree with the 
Twenty-Ninth Report of the Business 
Advisory Committee presented to the 
House on the 3rd May. 1973.’*.
SHRI DINEN BHATTACHARVYA 

(Serampoft) ; What about the suggestions 
put forward ha»?


